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Hon'ble Shri A,V, Haridasan, VC(J)

Applicants

Respondents

This CCP arises out of order pzesed on

30.7.93 in GA 731/87, The applicetion was disposed

of with the direction to the respondents to accord

tc the Group 'B' services of the Indisn Reiluays

a scale of pay higher than the existing scale of

Rs,2375-3500 drawn by Group C service with effect

from the date of this judgement, The prescription
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of the higher scals was to be done within four months

from the date of receipt of the judgement and arrears

due from that date was to be paid withdn a further ‘
period of four months, Alleging that by not implsmenting
thesé.dir9ctions have defied the order of thig Tribunal'
undbr the Civil Contempt Petition has been filed ,

The respondents on notice appearsed agd filed a reply

to the Contempt Petition and also filed an additional
affidavit peporting compliance, A copy of this order
according to the existing Group '8' service of the Indian
Railways, the pay scale of Rs, 2375~3500 which is higher
than the scale of Rs, 2000-3500 on 6.11.95 by the Ministry
of Railways, issued to the GM directing disposal of the
arrears resulting therefrom have been produced along with
tiis compliance report, The respondsnts have tendered
uncoditional apology for the delay in implementation of the
directions and have explained that the delay was for
unavoidable reasans and not an account of any intention

to deday the implementation,

. 2 Ld, counssl for the petitioner said that the |
respondents have not complied with the directions contained
in tﬁe judge;;nt in full in the sase of UP Employess of the

‘Indian Railways who are presently working in RDSO have

not been given the benefit, The order dated 6,11.95 is not
in full confirmity with the directions contained in the

. order of the Tribunal as all the employees of the UP Service
of Indimn Railways have not been granted the benefit,

'If all the employess who are working in RDSO or in other
organisat ions have not been extended the pay scalas or

given the other benefits resulting frotn the order though

they belong to the Group ‘8B service of the Indian Railuays,

they are at liberty to seek appropriste relief in a proceedings

f\///tg/gg.initiated in that behalf. In a contempt petition, the




Tribunal would consider Qhether the Irespondents have

complied with the directions of thé Order of the Tribunal

or have they any intention to defy the order in ques tion,

We do net find any such intention on the part of the respondents
and we are also satisfied that the respondents have

complied with the direstions of the Tribunal, Hence, the

CCP is dismissed and notics discharged ngedless to say that
at

the petitioners are/liberty to seek a ﬁopriate relief in
-R 4

. accordance with law for redressal of this grievancet‘?in /

appropriate proceedings, There Will no order as to costs,
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